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The M.P. Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh)
Adhiniyam, 1970

M.P. Act No. 26 of 1970

mp296

[Dated 23rd October, 1970]
I LEGISLATIVE HISTORY ¥

Received the assent of the Governor on the 23-10-1970; assent first published in the "Madhya Pradesh
Gazette", Extraordinary, dated the 24-10-1970.
An Act to make special provision for allotment of unoccupied land-to inhabitants of villages in certain
circumstances.
Be it enacted by the Madhya Pradesh Legislature in the Twenty-first Year of the Republic of India as
follows :-
1. Short title and extent. - (1) This Act may be called the Madhya Pradesh Gramo Me ki Dakhalrahit
Bhoomi (Vishesh Upabandh) Adhiniyam, 1970.
(2) It extends to whole of Madhya Pradesh.
2. Definitions. - In this Act, unless the context otherwise requires :-

(a) "Code" means the Madhya Pradesh Land Revenue Code, 1959 (No. 20 of 1959);

(b) "inhabitant of a village" means a person who-
(i) holds land; or
(ii) works as an agricultural artisan or as an agricultural labourer;

in such village or in a village usually cultivated from such village;

(c) the words and expressions used in this Act but not defined shall have the meaning assigned to
them in the Madhya Pradesh Land Revenue Code, 1959 (No. 20 of 1959).
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3. Allotment and settlement of unoccupied land in certain circumstances. - All unoccupied lands
in a village on which inhabitants of such village have, prior to the [31st day of December 2014], erected
any building for the purpose of residence or purposes ancillary thereto and such building exists on that
date shall, notwithstanding anything contained in the Code or the rules made thereunder, be allotted

and settled with such inhabitants in Bhumiswami rights in accordance with the provisions of this Act:
Provided that nothing contained in this section shall apply to unoccupied land which is-
[(a) situated in,-
(i) any development plan area;

(ii) any local body or village situated on the outer periphery of any local body;

(iii) area of operation of the Madhya Pradesh Nagriya kshetro ke bhoominin Vyakti (Pattadhriti
Adhikaron ka Pradan kiya jana) Adhiniyam, 1984 (No. 15 of 1984);

(iv) five hundred metres on both sides of a national highway specified in, or declared under,
the National Highways Act, 1956 (XLVII of 1956) or highway notified under section 3 of the
Madhya Pradesh Rajmarg Adhiniyam, 2004 (No.11 of 2005);]

(b) set apart under Section 237 of the Code for the following purposes-
(i) for burial ground and cremation ground;
(ii) for gaothan;
(iii) for threshing floor;
(iv) for skinning ground;
(v) for bazar;

(vi) for public purpose such as schools, playgrounds, parks, roads, lanes and drains.
(c) held or reserved by the Central Government or the State Government for any specified purpose.

[Explanation. - For the purpose of this section;
(a) "development plan" shall have the same meaning as assigned to it in the Madhya Pradesh
Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973);

(b) "local body" means any municipal corporation constituted under the Madhya Pradesh Municipal
Corporation Act, 1956 (No. 23 of 1956), or any municipality or any municipal council constituted
under the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961).]

4. Procedure for settlement. - (1) Every inhabitant of a village to whom Section 3 applies shall make
an application to the Tahsildar within such period and in such form as may be prescribed.

(2) On receipt of an application under sub-section (1), proceedings, if any, pending under Section 248
of the Code in respect of the unoccupied land mentioned in the application, may be stayed till such time
as the Tahsildar, may think fit.

(3) Subject to the provisions of this Act and the rules made in this behalf, the Tahsildar shall allot and
settle [upto 60 square metre unoccupied land] with the inhabitant of a village.

(4) On allotment of unoccupied land under sub-section (3) all proceedings pending before the Tahsildar
in respect of the said unoccupied land under Section 248 of the Code shall stand abated.
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5. Provisions of Act to apply to protected forest on its ceasing to be so. - As from the date fixed in
that behalf in the notification issued under Section 34-A of the Indian Forest Act, 1927 (XVI of 1927) as
applicable to the State of Madhya Pradesh declaring any forest to be no longer protected forest, the
provisions of this Act shall apply to forest land or waste land as were comprised within such protected
forest on [31st day of December 2014] (hereinafter referred to as the said date) as if such land was
unoccupied land on the said date.

6. Power to make rules. - (1) The State Government may make rules generally for the purpose of
carrying into effect the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing power such rules may provide
for-

(a) (i) prescription of period and form under sub-section (1) of Section 4;

(ii) prescription of manner of allotment and settlement of unoccupied land under sub-section
(2) of Section 4;
(b) prescription of terms and conditions [x x x] subject to which unoccupied land shall be allotted
and settled.
(3) All rules made under this Act shall be laid on the table of the Legislative Assembly.
7. Repeal. - The Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh) Adhyadesh,
1970 (No. 4 of 1970) is hereby repealed.
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MADHYA PRADESH ACT
No. 33 or 2012

THE MADHYA PRADESH GI{/\M() ME Kl DAKHALRAHIT BHOOMI
(VISHESH UPABANDH) SANSHODHAN ADHINIYAM, 2012.

[Received the assent of the Governor on the 23rd August, 2012; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 25th August, 2012.]

An Act further to amend the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh) Adhiniyam, 1970.

Be it enacted by the Madhya Pradesh Legistature in the sixty-third year of the Republic of
India as follows :—

I. This Act may be called the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi Short title,
(Vishesh Upabandh) Sanshodhan Adhiniyam, 2012,

2. In Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi é}sz‘t?(')‘l:"g‘e"t of
(Vishesh Upabandh) Adhiniyam, 1970 (No. 26 of 1970) (hereinafter referred to as the principal
Act), for the figures, letters and words “23rd day of June, 19807, the figures, letters and words
“31st day of December, 2011 shall be substitued.

3. In Section 5 of the Principal Act, for the figures, letters and words “23rd day of June, Is\elgt?(’)’l?“;“"‘ of
. . i1 .
19807, the figures, letters and word “31st December, 2011 shall be substituted.

4. (1) The Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh) qul,),,e:l and
Sanshodhan Adhyadesh, 2012 (No. 2 of 2012) is hereby repealed. U

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provision of this Act.

Tef=reR, QIERT TR T SE ST, HETHS BT WIGRRT R HEomerd, e O qisd a¢ g —2012.



T ASWIEE www.govtpressmp.nic.in
A ot T e foranr w1 W B

I 486] e, TeaR, fEAiw 7 faamer 2017—9iK 16, F 1939

fafy ik faurht =t faum
qrurd, T 7 faaws 2017

EX 14656—203;33?\'8—31—(9[.)—Slfﬂ.—ﬂwm faum gw w1 Frafafaa eifufeg e w fAiE 29 epre,
2017 S TSI TEIET I AR WE B YH ¥, TAGENl WEEHRT H SRR % fed vt foRan S R,

TEYQE % TIUE % M 9 a1 SRATIR,

ey ifufrem
FHE I T 029
ey ATl § @t qEerted Wit (st susyr) deier aRifEm 2020
[ fmiam 1% 3m, ?owvaﬁmﬁa@ﬁrmg;aﬁqﬁr“mm(m)"ﬁm o T,
R0%9 WY TAHER Wehifyra @t 8. ]

weamaer el ¥ it qEerfEa uft (faviy Iusier) sfufem, 2o @i iR WeIfie &Y ¥
st

T TR % 3TgHed Y H weaRy faum-wved gR Frefafaa w9 4 9w afufEfe @ —

Q. 39 ifufrm w1 i T Hemew A A @ qeerfed 4 (R Susiy) deitee afufEm, i
029 . : ‘

2. TRy T ¥ W gEerfed qf (Rfiw Susiy) sifufrm, gjwo (RHIH € T 2R90)  umr3 wwuwee.
(S T 3% weEN g ofufem ¥ Tm ¥ ffde ®), ® w3 ¥, i, sER qwn =
“ag femmR, Q03" F WM W, i, MeR a1 W 33 @, 0%’ wnfim fu S,

3. gd oIfufem =t um o H, o, T aur sk '3y RO R0 % WN W, 3,  awry wreiem.
18R A WK 3 fewa, 09"’ wifi@ Ry T,

971



972

Tegyey TS, femiw 7 faawr 2017

agre, fediw 7 faawer 2017

. 14656-203-3FRIG-3-(T.) - —9Rd F H@faum & o7 348 & WS (3) & FFWU H, HeAwey
el § W <Eerfed qft (e Iwey) deem stfufram, 2017 (FHiE 28 W 2017) 1 ST SIAR T
TR ¥ g I R S €.

Short title.

Amendment of
Section 3.

Amendment of
Section 5.

TEAYeY % TSI & H ¥ T SRR,
‘ TSt ared, i wfee,

MADHYA PRADESH ACT
No. 28 orF 2017

THE MADHYA PRADESH GRAMO ME KI DAKHALRAHIT BHOOMI
(VISHESH UPABANDH) SANSHODHAN ADHINIYAM, 2017.

[Received the assent of the Governor on the 29th August, 2017; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 7" September 2017].

An Act further to amend the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh), Adhiniyam, 1970.

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic
of India as follows :—

1. This Act may be caHed the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh
Upabandh) Sanshodhan Adhiniyam, 2017.

2. In Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh
Upabandh) Adhihiyam, 1970 (No. 26 of 1970) (hereinafter referred to as the principal Act), for
the figures, letters and words “31st day of December, 20117, the figures, letters and words “31st
day of December, 2014”, shall be substituted.

3. In Section 5 of the principal Act, for the figures, letters and words “31st day of December,
20117, the figures, letters and words “31st day of December, 2014”, shall be substituted.

Forefien, WA TR A1 G SR, HEAUSST G VIR I R qRUEE, IO § i a9 weRiia—2017.
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MADHYA PRADESH ACT
NO. 22 OF 2018

THE MADHYA PRADESH GRAMO ME KI DAKHALRAHIT BHOOMI (VISHESH
UPABANDH) SANSHODHAN ADHINIYAM, 2018
[Received the assent of the Governor on the 23rd July, 2018; assent first published in the ‘Madhya Pradesh Gazette
(Extra-ordinary)”’, dated the 26th July, 2018.]

An Act further to amend the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh
Upabandh) Adhiniyam, 1970.

Be it enacted by the Madhya Pradesh Legislature in the sixty-ninth year of the Republic of
India as follows:—

1. This Act may be called the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh ~ Short title.
Upabandh) Sanshodhan Adhiniyam, 2018.

2. In Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Ame.ndmenf of
Upabandh) Adhiniyam, 1970 (No. 26 of 1970) (hereinafter referred to as the principal Act), in Section 3.
the proviso,—

@) for clause (a), the following clause shall be substituted, namely:—
“(a) situated in,—
@) any development plan area;
(i1) any local body or village situated on the outer periphery of any local body;

(iii) area of operation of the Madhya Pradesh Nagriya Kshetro Ke Bhoomihin
Vyakti (Pattadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984
(No. 15 of 1984); and

(iv) five hundred metres on both sides of a national highway specified in, or
declared under, the National Highways Act, 1956 (XLVII of 1956) or
highway notified under Section 3 of the Madhya Pradesh Rajmarg
Adhiniyam, 2004 (No. 11 of 2005);”;

(it) after clause (c), the following explanation shall be added, namely:—

“Explanation.—For the purpose of this Section;

(a) “development plan” shall have the same meaning as assigned to it in the
Madhya Pradesh Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of
1973);
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Amendment of
Section 4.

Repeal and
Saving.

(b) “local body” means any municipal corporation constituted under the Madhya
Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956), or any
municipality or any municipal council constituted under the Madhya Pradesh
Municipalities Act, 1961 (No. 37 of 1961).”.

3. In Section 4 of the principal Act in sub-section (3), for the words “unoccupied land”, the
words “upto 60 square metre unoccupied land” shall be substituted.

4. (1) The Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh Upabandh)
Sanshodhan Adhyadesh, 2018 (No. 8 of 2018) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provisions of this Act. '
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